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and Calico Printing Co., Ltd., Bombay and 
M/s. Indian Organic Chemicals Ltd. Bombay. 

(b) M/s.    Swadeshi Cotton    Mills Co. Ltd., 
Kanpur. / 

(c) A list is placed on the Table of the House.
 M 

(d) M/s. The Ahmedabad Manufactu 
ring and Calico Printing Co., Ltd., 
Bombay propose to collaborate with M/s. 
I.C.I. U.K. M/s. Indian Organic 
Chemicals Ltd., Bombay proposes to 
collaborate with M/s. Chemtex Inc., 
U.S.A. The actual foreign exchange 
component of the two collaborations will 
be known after a decision is taken on the / 
technology to be used for the third plant 
as both have quoted on the basis of a 
single plant and more than one plant. 
Specific proposals from M/s. Swadeshi 
Cotton Mills Co. Ltd., Kanpur are 
awaited. 

STATEMENT 

I. M/s.    Jagatjit Cotton    Mills    Ltd., Calcutta. 
2. M/s.    The    Ganges    Manufacturing 
Co. Ltd., Calcutta. 
3. M/s. Punjab State Industrial Develop 
ment Corporation   Ltd., Chandigarh. 

4. M/s. Swedeshi Cotton Mills Co. Ltd.' 
Kanpur. 

5. M/s. Mysora Fibres Ltd., New Delhli. 
 

6. M/s. Himachal Shoddy Mills Ltd., 
Poona. 

7. M/s. J. K. Rayon, Kanpur. 
8. M/s. Fibres India" Ltd.,   Calcutta. 
9. M/s. Kothari and Sons, Madras. 

 

10. M/s. Fibres and Fibres, Bombay. 
11. M/s. Jeypore Sugar Co. Ltd., Madras. 
12. M/s. Rohtak and Hissar Districts Electric 

Supply Go. Ltd., Dehra Dun. 
13. M/s. Kohinoor Mills Ltd., Bombay. 

 

14. M/s. Baroda Rayon Corporation Ltd., 
Bombay. 

15. M/s. Delhi Cloth and General Mills Co. 
Ltd., Delhi. 

16. M/s. Century Rayon,   Bombay. 
 

17. M/s. Raymond Woollen Mills Ltd.> 
Bombay. 

18. M/s. Daulatram Rameshwar Lall, 
Calcutta. 

the percentage < f the dollar part is increasing 
year by year, and from 1971 onwards, if we at 
ill import any foodgrains under PL 480, t ie 
entire money will have to be repatriated n 
dollars, not in rupees. That is the cone ition. 
Sir, as far as this agreement is con< erned, 
although we have entered into this agreement 
for import of three million to mes of foodgrains 
under PL 480, the vah e of the imports and the 
quantum of tl e imports would depend upon our 
food ] oduction here. We have already got a st< 
ck of 4.5 million tonnes with the Food 
(lorporation of India, and cherefore it could be 
staggered looking to the position and the 
availability of food-grains in the co ning crop 
that is going to come within  thi ;e or four 
months. 

SHRI P. C. SiTHI : The hon. Member is 
right. The est mated value of this would be Rs. 
125 crore . 

*328  [Postpond to the gth December, 1969. 
*32g [The qui doner (Shri M. P. Bhargava) was 

absent. For 0 iswer, vide cols. 2297-2299 infra] 
Po .YESTER FIBRES 

♦330. SHRI OHITTA BASU: Will the 
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be 
pleased to refi r to the reply to the Un-starred 
Question No. 1360 given in the Rajya Sabha ci 
the 19th August, 1969 and state : 

(a) the nam s of two firms which have 
already submit ed proposals for production of 
Polyester Fit res; 

(b) thenanv of the third firm from whom 
the proposal w.is awaited; 

(c) the nam's of other firms which have 
applied for licence;  and 

(d) the nati re of the collaboration for the 
three speci tc proposals so far made and the 
foreign e> change component involved in   the 
collabc ration ? 

THE MINI >TER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICAL1 AND MINES AND METALS 
(SHRI D. R. GHAVAN) : (a") M/s. The 
Ahmedabad Manufacturing 
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19. M/s.     National   Rayon   Corporation 
Ltd., Bombay. 

20. Shri K. C. Bhagat, Calcutta-i. 
81. M/s. Modipon Ltd., Modinagar. 
22. Shri  G. D.    Somani,  Bombay. 
23. M/s. Kesoram   Industries and Cotton 

Mills Ltd.,   Calcutta. 

SHRI CHITTA BASU : May I know from 
the hon. Minister what is the total requirement 
in our country of this polyester fibre and what 
is the quantity of this fibre so far 
manufactured in our country, how they meet 
the requirements and whether the installed 
capacity of these two plants will meet the total 
requirements of our  country? 

SHRI D. R. CHAVAN : As a matter of fact 
today we are not manufacturing any DMT 
which is the basic raw material for the 
manufacture of polyester fibre. It is proposed 
that an aromatic plant will be set up in Gujarat 
by the Petrochemical Corporation of India. The 
plant is under erection and when it goes into 
commercial production it will produce about 
24,000 tonnes of DMT. It would be sufficient 
to cater to the requirements of the four 
polyester fibre plants at the end of the Fourth 
Plan. As regards the total requirements of the 
country, as my hon. friend has stated, today we 
are not producing any DMT. One plant which 
is producing polyester fibre is the ICI staple 
fibre plant based on imported DMT, having a 
capacity of 4,500 tonnes. So far as the total 
requirements of the country are concerned 
compared to Western ountries we will have to 
produce in the country  about 3,50,000 tonnes 
of DMT. 

SHRI CHttTA BASUl: Now, he as named 
the two firms which have alrea y submitted 
their proposals and another one is the Swadeshi 
Cotton Mills Co., Ltd., Kanpur. He has also 
given me a list of companies which have 
applied for licence for the same purpose. What 
were the criteria on the basis of which these 
three companies were asked to submit their 
concrete proposals and the rest were not 
required to submit their proposals ? What were 
the criteria for selecting these three companies 
? 

SHRI D. R. CHAVAN : About 23 
applications were considered by various 
committees. Three firms have been selected 
for the production of polyester staple fibre. 
The criteria which were laid down by the 
Inter-Ministerial Committee consisting of the 
Planning Commission, DGTD 

and others were these: A close analysis of the 
market for the products of the plant and other 
relevant techno-economic factors affecting the 
choice of the focatj u; avoidance of 
concentration of economic power. This 
Ministry considers that wherever feasible 
preference should be given to entrepreneurs 
who are not already engaged in manufacturing 
cellulosic synthetic fibres or have 
licences/letters of intent for such project. 
Techno-economic feasibility analysis of the 
market and then avoidance of concentration of 
economic power in the hands of a few firms, 
these are the criteria laid down. After the 
application of the criteria, out of the 23 
applications three were  selected. 

SHRI S. S. MARIS WAMY, : May I ask 
the hon. Minister whether it is a fact that one 
company from Madras, by name TNK & 
Company, had applied for a licence? It was 
initially given, but later on the Committee 
which decided the issue on a reference took 
interest in some other Bombay firm and they 
manoeuvred to transfer the licence to a 
Bombay firm. No. one, was it not a case of 
denying a local entrepreneur? No. two, was it 
not rejecting the recommendations of the State 
Government? I want a categorical answer 
from the hon. Minister. 

SHRI D. R. CHAVAN : So far as the 
particular company, which has been referred 
to by my hon. friend is concerned, may I 
invite his attention to part (c) of the answer 
wherein the names of companies which had 
put in applications have been given? Whether 
some manoeuvring or some hanky-panky was 
done it is not correct. As I said an Inter-
Ministerial Committee consisting of various 
experts considered them and applied all these 
criteria. All the 23 applications pending before 
the Licensing Committee were gone through 
and then three or four were selected on the 
basis of the criteria to which I have just now 
referred. 

SHRI A. D. MANI : Regarding part (d) the 
Minister stated that there were some foreign 
collaboration arrangements. May I ask him for 
the details of this arrangement, how much 
foreign capital is going to be invested in the 
undertaking, what will be the share of the 
foreign collaborators in the shareholding of 
the company, what will be the nature of the 
fees which have got to be paid for the foreign 
collaboration arrangement    ? 

SHRI D. R. CHAVAN : I have said in the 
main reply that two companies would 
collaborate,  i.e., ICI and Chemtex. 
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SHRI A. D. MANI  : Details. 

SHRI D. R. CHAVAN : I am giving the 
information Please have patience. As I said, it 
is for the purchase of certain types of equipm 
nt which cannot be fabricated here in th ! 
country and payment of fees for the pur ;hase 
of know-how. Each plant will cost r< uglily on 
an average about Rs. 8 to Rs. 9 cr ires. The 
foreign exchange component will be about Rs. 
189 lakhs in one case and ab< at Rs. 194 lakhs 
in another case, depending upon the type of 
technology that we purchase. 

SHRI B. K. : I. SINHA : May I know Sir, if 
any of thef t three firms are associated with or 
have li Jcs with any of the well-known 
monopo y groups in the country and if so, witl 
which of the monopoly groups are the e three 
firms connected respectively. 

' SHRI D. I . CHAVAN : I have-given the name 
1 of tne companies. So, he can find ouT whether 
they have any 'links with any of the 
monopolists. I would require notice of a 
separate question. 

SHRI   ARJLN   ARORA    :   All   the 
three   are   moo 'polies. 

SHRI C. I . PANDE : The hon. Minister has 
t iven a few criteria for udging the co icerns 
which sh ould be given the licence. In this 
connection, as there are 75 monopoly houses, 
may I know whether the Government has 
taken a definite stand that to avoid 
concentration if wealth no such firm will be 
given a licence in future and whether in thf 
case the firm that has been given licence is 
within the list of 75   or   not? 

SHRI D. R. I :HAVAN : This question 
should be put to the Company Law 
Administration, lam not able to answer it, 

SHRI C. D. PANDE : What is the . answer 
? 

SHRI D. R. CHAVAN : The question will 
have to be addressed to the Ministry of 
Industrial Dt velopment and Company 
Affairs, which controls matters in respect of 
company   la v. 

SHRI A. 0. KULKARNI : May I know 
from he Government whether henceforth the 
licensing policy will be more in favour of the 
cooperative sector, wherever  the  < onsumers  
are  concerned ? 

Is it a fact that the Government had received 
applications for licences from the Amritsar 
Silk Weavers, the Silk Weavers of Bombay 
and the Surat Silk Weavers and, if so, may I 
know whether the Government will indicate 
that the co-operatives will either get priority or 
at least justice at   the   hands   of the   
Government? 

SHRI D. R. CHAVAN : Just now I have 
said that a list of applicants who have put in 
applications for the grant of licences or letters 
of intent has been given. If the co-operatives 
are there, they are there and if they are not 
there they   are   not   there. 

SHRI A. G. KULKARNI : What about the 
anwer to my specific question? 

SHRI D. R. CHAVAN : As regards the 
second part of his question, DMT is the basic 
raw material for the manufacture of polyester 
staple fibre. Polyester staple fibre is not itself 
a yarn. It is just like cotton, out of which the 
yarn is spun. If the co-operative sector wants 
yarn,   priority   will   be   given   to   it. 

SHRI M. K. MOHTA : You will find from 
the list supplied by the hon. Minister that the 
third name is fr)m the Punjab State. Punjab 
which is a very good consumer of polyester 
yarn has not been favourably considered, 
What are the factors which have gone against 
this   application? 

SHRI D. R. CHAVAN : The hon. friend has 
referred to the case of Punjab. The matter was 
taken up by the Punjab Chief Minister. A letter 
was written by him to the Minister and also to 
the Prime Minister. As a matter of fact, a 
complete market analysis was done and also 
the demands of the market in the future. 
(Interruptions). Let me finish. I have referred 
to the demand that was made by the Punjab 
Government for a polyester staple fibre plant. 
As I said, the Punjab Chief Minister wrote a 
letter to my Minister, my senior colleague, and 
also the Prime Minister. The demand from 
Punjab was completely gone into, and after 
consideration of the market analysis and the 
demand figures for different regions, it was 
felt that the maximum 'uncovered demand was 
at present from the Northern region after 
taking into account the projects approved for 
the Western and Southern regions. The 
Licensing Committee agreed, therefore, with 
the conclusion of the Inter Ministerial 
Committee appointed by the Department of 
Petroleum and Chemicals that the next   unit 
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should be set up in the Northern region. In 
respect of the applications from business 
houses and groups who already had a 
licence/letter of intent for a synthetic fibre unit 
they should not be considered. Of the 
remaining applications there were two from 
Punjab and two from U.P., and analysis of the 
consumption of polyester fibre as made by the 
Inter-Ministerial Committee appointed by the 
Department of Petroleum and Chemicals 
clearly brought out that such consumption was 
much higher in U.P. than in Punjab. This is 
what was said by the Committee that was 
appointed in the Department of Petroleum and 
Chemicals. They came to the conclusion that 
there was quite a lot of uncovered demand in 
the U.P. and therefore it was granted. 

SHRI ARJUN ARORA : In reply to Mr. 
Kulkarni's question the Minister1 said that 
none of the co-operatives applied. The 
Minister has said earlier that when the 
aromatic plant at Baroda is put up, it will have 
capacity to supply DMT for four polyester 
mills. May I know if the Minister is in a 
position to give a categorical assurance to the 
House today that when that plant is set up and 
a fourth factory is licensed, it will only be in 
the co-operative sector preferably in Punjab ? 

SHRI D. R. CHAVAN : What I said is, let 
me explain it, please listen to me. I said the 
aromatic plant would be put up near about 
Koyali. It will be producing DMT which is the 
basic raw material for the manufacture of 
polyester staple fibre. What is this staple fibre 
? It is like   cotton... 

SHRI ARJUN ARORA : Sir, he is not 
replying to my question. He is trying to teach 
me petro-chemistry. Will he reply to my 
question   ? 

MR. CHAIRMAN : He has not yet 
finished. 

SHRI D. R. CHAVAN : I said this 
polyester fibre is just like cotton. All these 
plants will be producing polyester staple fibre. 
After that this will be converted into yarn. 
What I said is, when this fibre is produced to 
the extent possible, we can give preference of 
priority to the co-operative sector. That is my 
answer. 

 
SHRI D. R. CHAVAN : It is not correct to 

say that it is for the purpose of nursing the 
constituency of the Prime Minister. It is not 
correct to say that and I stoutly repudiate it. 
As a matter of fact, my hon. friend must know 
that Rae-Bareilly is an area which is 
backward. 

SHRI RAJNARAIN : You repudiate 
yourself and  your   Government. 

SHRI D. R. CHAVAN : My hon. friend 
may shout. I am also capable of shouting. 
There is no point in shouting at each other. 
What he said is not correct. In the second place 
Rae-Bareilly is considered to be a backward 
area, and our objective has all along been to 
remove the regional imbalances that prevail in 
the country. 
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PUBLIC UNDERTAKINGS 
♦331. SHRI I. P. KHAITAN : SHRI 

KRISHAN KANT :f 
Will the PRIM E MINISTER be pleased to 

state : 
(a) the impoi t expenditure of the public 

sector i ndertaking during the years 1967-68 
an I 1968-69; and 

(b) the targets of exports for the year 1969-
70 and h )W much expenditure is proposed on 
imp >rts for the same year and what part of it 
would be on raw materials   and what ] .art on 
machinery ? 

THE MINIS! ER OF STATE IN THE 
MINISTRY Ol FINANCE (SHRI P. C 
SETHI): (a) and (b) A statement is laid on the 
Table of the House. 

ST. TEMENT 
(a) The total    foreign    exchange    ex- 

- penditure in respect of the manufacturing 
Public Enterpr scs, on account of import of 
capital equipments and production materials, 
etc., during 1967-68 was about Rs. 184 crores. 
Information for 1968-69 is not pet available, 
but will in due course be p jbiished in the 
"Annual Report on the l -orking of Industrial 
and Commercial Un lertakings of the Central 
Government for the year, 1968-69", copies of 
which are la d on the Table of both the Houses 
of Pa liament. 

(b) Public E iterprises had made a 
significant cont ibution to export effort 
in 1967-68 and 1968-69. But no targets 
as such have bt en laid down for exports 
by the Public Enterprises for 1969-70. 
It is also not feasible at this stage to esti 
mate with any degree of accuracy the ex 
penditure on imports by these enterprises 
during the current year, as this will de 
pend upon a lumber of factors like the 
progress of the i nplementation of the pro 
jects, the extent of import substitution 
achieved, etc.  I   has, however, been the 

•(The question was actually asked on the 
floor of the House by Shri Krishan Kant. 

constant endeavour of the Government to use 
indigenous raw materials, components, etc. to 
the maximum possible extent in Public  
Enterprises. 

SHRI KRISHAN KANT : In reply to part 
(b) of the question, he has said in the 
statement that public enterprises had made a 
significant contribution towards export effort. 
May I know up till now what has been the 
contribution of public enterprises towards 
export and the foreign exchange earned by the 
public enterprises up till now, in the last five 
or ten years ? 

SHRI P. G. SETHI: As far as the public 
sector export is concerned, in the year 1967-68 
the exports from the public sector were about 
Rs. 48 crores. But in the year 1968-69 they 
have registered an increase and reached the 
figure of R">. 69 crores, and therefore the rise 
in public sector exports is quite substantial. 

SHRI KRISHAN KANT : May I know form 
the Minister whether it is a fact that at a 
recently held function for giving export 
promotion awards more awards were given to 
the public sector undertakings ? While the 
Dutt Committee has said in its report that a 
large share of foreign exchange which was 
allowed for the last ten years has gone to the 
Birlas, why in the export promotion awards 
their number comes very low ? They do not 
get any award but they get only a certificate, 
and then too they hold the second position. In 
view of this, may I know whether the 
Government is going to revise its policy about 
allocation of foreign exchange to monopoly 
houses and others in comparison with public 
sector enterprises  ? 

SHRI P. G. SETHI : As far as this particular 
question is concerned, this it with regard to 
export and import content of the public sector 
projects. Therore, it would be difficult for me 
to give a comparative statement. But it is a 
fact thtat s far as public sector exports are 
concerned, they have considerably imporved 
and I would like to give some detailed figures 
: 

 

SHRI D. R. (1HAVAN : That is why I said 
I repudia e. 


